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ORDER

In pursuance of tlre order dated 11.04.2019, leamed counsel for the parties

stated that the settlement talks are still on. It is seen that in order to buy out, the

other side, valuation needs to be done. Learned counsel for the respondents states

that he needs to take instructions with respect to appointment of valuer. In the

meantime, let rejoinder will be filed within one week with a copy in advance to

the other side. Fix the matter on 22.08.2019.
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